GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARRED QUESTION NO.1944
TOBE ANSWEREDON THE 29T December2017/ Pausha8, 1939 (SAKA)

Loan against Brand Value and PromotersShare

1944. DR.KIRIT SOMAIYA:
Willthe Ministerof FINANCEDbe pleased to state:

() whetherthe loanagainstbrandvalueand promotersshare has resultedinto NPAs;
(b) if so, the detailsthereof;

() whetherthe Governmenthas received any suggestionto review the acceptance of
promoters share as security/collaterakecurity and banning advance against intangibl
assets, brand value,goodwilletc.;

(d) if so, the detailsthereof;and

(e) the actionbeing contemplatedby the Governmentto stop financingagainst branc
value,intangibleassets, goodwilletc.?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)

(2) to (e): Reserve Bank of India (RBI) has informed that the rights, licences
authorisationsetc. charged to banksas collateralin respect of projectsfinanced by them
are not reckonedas tangiblesecurity. RBI has furtherinformedthat banks have been
providedoperationalfreedom in dispensationof their credit related matters,as per thei
Board-approved policies withinthe broad frameworkprovided by RBI, and banks are
free to extend unsecured advances to borrowers.No review in this regard is under
consideration.



